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Order No.2, dated 13.2.2002

Sari Anama Dalai, workiny ‘as
Gangman in the S.E.Railway, expired on
6.12.1993 after serviny for three years. His
son's (applicant's) claim for compassionate
appointment has been rejected by the
reépondents by passing order< on 24.11.2001

(Annexure-2). The same provides that the
applicant's claim was not approved by the
competent authority on the ground that late
Anama Dalai had rendered only about three
years of service. Agyrieved by the aforesaid
order, the applicant has filed the present
O.A.

2. shri D.N.Mishra, learned
Standing Couns=1 (Railways) accepts notice on

this 0.2 ln-the Couxrt.—1la have hreard trrm [ 8]
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well as Sari N.C.Vvishra, the learned counsel
for the applicant.

3. The reason aasiyned by the
respondent authority in rejactiniy the
applicant's claim is under challenge.
Mcording to the learned counsel for Ehe
applicant, there is no rule to the effect that
compassionate appointment cannot be Siven to
the heirs of those Railway employees who have
rendered only abou:t three ysars of service.
Oon consideration, we find that the order
passed by the respondent authority should hava
peen a speakiny order yivin, reasons and
citiny rules on the basis of which the claim
in question was to be rejected. That has not
bYeen done and )to this extent, the impuyned
order in question can be said to be a
aon-speakiny order. ”ith the cornsent of the
learned counsel, on ég%ﬁéiée, the present O.A.
is, in the circumstances, proposed toO he
disposed of at this very stage with a
direction to the respondents to pass A
speakiny anaz;easonei order in place of the
impuyned order dated 24.11.2001, which stands
quashed. The respoadents are further directed
to pass orders as above within a period of two
months from the date of receipt of copy of
this order. Needless to say that the present

0.A. will be considered as a representation
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filed on behalf of the applicant before the

orders are passed[.)/(w- %M%
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